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None for the parties even in the revised call. 

On perusal of ordersheet it has come to notice that on 

23.04.2003, none appeared for the applicant and on 24.02.2004 

none was present for the parties and by that order it was 

made clear that if none appears for the applicant on the 

next date appropriate orders shall be passed. 
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In view of the above, I am of the view that the 

applicant is not interested in prosecuting the matter any nore 

accordingly, the D.A. is dismissed in defa~lt for nanT 

prosecution. 
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